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Re •• IId.lloa of pre-cIe.alWllloo Import 
... EllpDI1 IIcMeeI 

3979. SHRI JYOTIRMOY BOSU: 
Will the Minister of FOREIGN TRADE 
be pleased 10 Ilale: 

<a> whether Government have already 
revalidated or are about to revalidate 
pre-devaluation Import licences and ex-
port promotion licences of several crores 
of rupees; 

(b) if so, Ihe particulars thereof; and 
(el t!te names of the firms involved? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE>: <a> Govern-
ment bave not revalidaled any such 
licences involving several crores of 
rupec~. However. revalidation of im-
port licences i. provided under Ihe LT.C. 
regulations and any request for revali-
dation has to be considered taking into 
ac~ount the circumstaces of the case and 
its mrrits. 

(hI and (c). Do not arise. 

12.30 P.M. 

QUESTION OF PRIVILEGE 
MR. SPEAKER: Mr. Slephen. 
SHRI S. M. BANERJEE (Kanpur). 

Sir. I rise on a point of order. ..... 
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MR. SPEAKER: I have asked Ihe 
Minister for information on it and when 
it is received, it will be conveyed to you. 

SHRI S. M. BANERJEE: Sir, I ri.e 
on a poinl of order. 

SHRI M. KALYANASUNDARAM 
(Tiruchirapalli): The point of order re-
lates to the procedure itself. So, the 
point of order must be disposed of firsl. 

MR. SPEAKER: On whal? 

SHRJ M. KAL Y ANASUNDARAM : 
Aboul Ihis molion. 

MR. SPEAKER: Mr. Stephen, haye 
you already raised II? 

SHRI C. M. STEPHEN (Muvallupu-
zba): No, Sir. 

MR. SPEAKER: Then. let bim rai .. 
It. 

SHRI M. KAl.YANASUNDARAM: 
The point is r.latina; 10 the admissibilily 
of it 

MR. SPEAKER: If il is reaardinll 
item No.3, how can a poiDI of order 
com&!. unles! he raises it? 

SHRI S. M. BANERJEE: The point 
of order relates to Ihe order paper illelf. 

MR. SPEAKER; It is there. Let us 
lee. 

SHRI S. M. BANFRJEE: Kindly 
read Rule 376. 

MR. SPEAKER: I know tbal. Unleu 
il comes before the House. Ihere caD be 
no poial of order. 

SHRI P. K. DEa (Kalahandi>: It 
should not b. permilled 10 come. 

SHRI PILOa MODY (Godhra): May 
I .xplain the ,ilualion·! The order paper 
is printed by the office and circulated 10 
the members. If there iro. 8Omethina: that 
ill. wrong on the order paper. what i"l 
the s.lage at which we draw it to the al~ 
tenlion "I the Speaker. When you have 
called a particular item. il the objection 
is on that particul;u item, 3!i soon :tS ),ou 




